Fipe

T
w4es \‘
Afﬂﬂ 3
At
‘d

/TO BE PUBLISHED IN THE GAZETTEZ OF INDIA,PART II
= J SECTION 3, SUB-SECTION (ii) ).

GOVERMMENT OT INDIA
MINISTRY OF EDUCATION & SOCI AL WELFARE
( DEPTT. OF EDUCATZON )
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NEW DELHI ,THE 3RD JaANUA4RY,1978,
NOTIFL GATION
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No,12-10/75-NSY_II, The Secrctary to the Government of India
. 1n the Ministry of Education & Social Welfars (Department
of Bducation)-In exercise of the powers conferred by Section 3
‘of the United Nati ivi : Ities) "
(46 of 1947) 16

provisio

€s 2d by the Commonwealtn Secretariat andé to the Indian
Director, recruited on an Intcrnational basis, of the
Commonwealth Asia-Pacific Youth Developmént Centre, Chandigarh,
E“sl mp o o SR c y ;Wely ®

For clauses of Ccction 18, the following clauses
shall be substituted, namely :- -

4‘(A);gommonwealth Asila~PR&ific Youth Develovmen®
Gentre, Chandigarh,

(1) The Centre will have a legal personality and the
legal capacity.necessary for the exercisec of its
- functions, It shall have immunity from suit and legal
process except to the extent provided hercunder :-

-(a) When expressly waived, as the privileges and

© 7 Immunities are granted to the staff of ths
‘Centre in the interests of -functions and not
" for the personal benefit of individuals themselves,
The Secretary General of the Commonwealtih
Secretariat or any person for the time being
exercising his functions shall have the right
and duty to walve the immunity of any member

. of the staff in any case where, in his opinion,

5 . the immunity would impede the course of justice

L and it can be walved withort prejudice to the
' : purposc for which the immunity is accorded.

- Further, if in any procesdings any qucstion
arises whethcr t an e s—cntitle
0 any privi inc ' . :
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(1)

(e)

{ L1)

(111)

(iv)

)

the authority of the Scerctary to"the Govcrhment N

of India in the Ministry of Education & S.W, . ~ -
. - stating any fact relating to that. question shall

be conclusive evidence of that fact. -

&lso the Centre shall co-operaﬁe at all times with

.the appropriate authorities of the Governmenmtb

of India to facilitate the proper administration
of Justice, sccure the observance of police
regulations, and peevent any abuse of privileges,
imnunities , exemptions and facilities mentioned
in this Agrcement, ‘ e

In respect of motor accidents ané motor traffic

offences, -

When arbitration proceedings are taken in relation
to written contracts for which a compulsory
arbiltration clause shall be inserted in all
contracts entered into by the Centre, and the
specific reference to the capacity to contract -
shall ‘be mcntioned in thc-iAgrecment with
Conmonwealth Secrctariat,

Goods, including books and publications, furniture
and furnishkirgs, stationery and office equipment,
vehicles ané& electrical gadgets ctc, imported hy
the Centre for its: official purposcs shall he
excmpt from all custom &usés, provided that articlec
imported under such exemptions will not be sold
in India except under conditions agreed with the .
Governnznt of Indiaa. Vehicles purchased in India: |
by the Centre for official purposes shall also
be exempt from purchase tax and otheér duties.

The Centre will have exemption from direct taxes,
The Centre will not, however, get exemption from
taxes which are, in fact, no more than charges for

public utility services, ’ '

The Ccnirc may have bank accounts and may hold
funds and foreipgn exchange to -the cxtent

: - permissiblc under the relevant rules,
- (B)
(

%ﬁg;lnaiéh~airectqg~_:\ £ | - )

To have immunity from jurisdiction and invi“l-

ability in respect:of-nfficlal acts performed in
the excrcisc of his functions gxeept in respcct
of motor accidents and motor traffic offcnccs.

Contdeassne :«3/"' -

. &

R 4

&




3=

(11)He will be excmpted from Indian Income $ax on the
perquisitiecs and other allowances provided to him
by the Centire, and will be liable to pay such
taxes only on his salary and pension. .

(111) He will be pemitted cuty frce import of liquor
and food stuff for entcrtainment purposcs to the
extent of 50% of the amount sarmarkecd for entcr-
talinment by the Director, -

(G) Profcssional staff, inciuding coﬁég_&gﬂ;_,
" Begistrar, and other teaching staff not being
the citizens of Tndia reerudted cn_an Internatio

dasis ishall :w

(1) be exempt from taxation on the salaries and
emoluments pald to them by the Commonwealth
Secretariat,

(11) be immune from.suit and legal process only in
relation to their official acts, This official
immunity will not extent to motor car accldents
or motor traffic offencecs,

(111i) ve immune from national service obhligations.,

(1v) be immune, together with thoir spouses and rclatives
dependent on them, from immigration restrictlons
and allen registration,

. (v) Enjoy first arrival customs privilehes, i.e. the
right to import duty-free their furniture and
personal effects at thé time of first taking up .
their post at the Commenwsalth Asia-Paadlfic Youth
Developmcnt Centre in Chandigarh, provided that the
goods arc ilmportcd within the time limit of six
months "fixcd under $he Baggage Rulcs made under
the Ssa Custons Act, and are meant for their
use and for the use of the members of their
families forming part of their househoild,e

EXPLANATION

In this clause "Duty" includcs taxes and related charges
other than charges for storage, cartage and similar services.

(vi) Be accordcd the following currcncy and exchange
facilitics :-

(a) Forcign currcncy accounts abroada
(b) Féreign cxchange account with the Parliament

Strecct Branch of the Stats Bank of India.
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(c) Purmivsioa to opcrata an Indian rupes account for
day to gay cxpenses with any schsdulced Bank in
Inﬁla. Heasonable amounts staniing to cielr crealt-
in thesc accounis can be repatriated with the
approval of th: Ministry cof Finance whasn the
official 1s transferred from India,

(vii) Be given together with their spouses 2n( relatives
dependent on they, the samc rcpatriation facilities
in time of the 1n%rrnationa1 crisis as diplomatic

envoys
) The Profess1on31 staff, includins Consultar q; $s
Ter B eooaic bhe citlzcnv of Infia :

To enjoy imwunity from suit and legal process only
in relation to their official acfis. This officlal
lamunity will not extend to motor car accidents

or motor traffic offences,

(E) The Trainces, whethsr they are citizens of India
or otherwise 3

They will have no special privileges and immunitics
nor cexempbion from custom ducs, first arrival..

privileges ctc, ) ,
L\ Y L\!(K \_-g*‘\ .

(Anil Boraia)
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T.iak Sgeretary to the Govrrnnent
OJ. I.L Gia s
To ARG
The Manager,
Govt. of Innia Press,
dayapur;, Ring Road,
New Dclhy,
Copy to :. '
La The Mlnlsbry of Bxternal Aftairs, New Declhi,
2 - The S¢ceretary General, Conmonwealth Secretariat,
Marlbrough Housc, Pall Mall London SWIY &.HX.
Do The Miristry of ¢1n1qcc, New Delhi. 7

b//?r Ihe Director,Commonvealth tsia-Pacific Youth Deve 1op—

ment Ciniie  Medioenrh, y 4
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(anil Bordia)
Joint Scerctary to the Goverqmcnn
of India.
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